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COUNCIL OF STATE 

Wedftuda" SOIA Not1ember. 1946" 

The Counoil met in the Counoil Chamber of the Counoil House at Eleven of the 
Clock, the ,Honourable the President in the Chair. 

MEMBER SWORN: 

The Honourable Shri Rajendra Prasad (Food Member). 

QUESTIONS AND ANSWERS 
ARMS LICENCES 'WlTlIDRAWN IN CALCtJTTA 

124. THE ·HONOURABLE MD. G. S. MOTILAL: (CI) How many arms lioemes 
have been withdrawn in Calcutta and for ",·hat reasons 1 

(b) Is it a faot tllat some responsible persons, who heJd Iict'nses, fired a few shots 
on an attaoking mob, have bet'n dispossesscd of their arms and their servants have 
been arrested 1 What action have Government taken , 

THE HONOURABLE MR. A, E, PORTER: (a) and (b). I have made enquiries 
and the information furnished by the Government of Bengal is as follows, No arm8 
licences have been withdrawn in Calcutta since 16th August. Weapons have been 
seized for breaches of law from seventeen persons of whom three have been warned 
and discharged while cases against the others are under oonsideration. 

TKE HONOURABLE MR. G. S. MOTILAL: From whem ard J n n;1'J'3 In'llIolS 
have been seized 1 

THE HONOURARLE MR. A. E. PORTER: I have not got that information 
Tho only information furnished by the Bengal Governmflnt is what, I have read out. 

THE HONOURABLE MR. G. S. MOTILAL: Will the Honourable MeJDber make 
enquiries a.bout this 1 

THE HONOURABLE MR. A. E. PORTER: Yes, Sir, 
THE HONOURABLE MR. S. K. ROY CHOWDHURY: Will GOYOl'Jiment con8i-

der the ropealing of the Arms Act so th[~t a section of the community is not handi-
capped for want of arms when thoro is lawlessness a.nd disturbanco 1 

(No answt1r.) 

STATEMENT BY MR. GHAZANFAR ALI KHAN 
125. THE HONOURABLE MR. G. S. MOTILAL: (a) Has Government's attentJon 

been drawn to a report in the StateBman of 5th November J 1946 that the Honour-
able Mr. Gha~ar Ali Khan, a member of the Cabinet, while addressing a Delhi 
audience said that" It was the duty of every Muslim to invite people of other religions 
to embrace Islam. In fact they wanted all Indians to become MuslimB .. 1 

(b) Are Government prepared to permit making of such statements by 
Government members' -

Tn HONOURABLE MR. A. R. NISHTAR: (a) Government have noticed the 
the c;lilierent verBions of the Honourable MeDlber's Urdu speech, w,wch "p~ in 
different newspapers. It may interest .t.he Jlonourable Member to know the' main 
point of the Bpeech, which I have a<;certained from my Honoura.ble oolkague was 
1M follows :-

"All~i0D8 had been .made by the previQus. speaker at the meetiDg to the allega-
tjon lD4de in oel1Ain q1W'ters t.hatthe llualb LeagI1e had given a ae&t out OfitB 
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• own quota to a l'&preaentativtl of the Scheduled Castes in order to win them over to 
the Muslim religion." 

Referring to this allegation, my Honourable colleague, the Health Member, 
made it clear thllt conversion through coercion or bribery was forbidden by Islam 
and t~t it was entirely erroneous for anybody to SUppOBe that the MUdHm League 
was trying to convert the Scheduled castes by offering them the bribe of a 
.seat in the Executive Council out uf its own quota. My Honourable colleague went 
~n to emphasise that while the method of coercion or bribery for purpOBeS of conver • 
. sions was forbidden to Muslims, it WIloS the duty of overy Muslim to invite every non. 
Muslim to accept the faith of Islam, which every truo Muslim believed to be the best 
spiritual8.!nd moral code for the individual and collective I ves of mankind. It 
was, he further said, the duty of overy Muslim to extend this invitation not only to 
members of tho Scheduled castes, but to every non-Muslim in this country and to 
all nations of the world. 

(6) Members of the Government must be free to express their personal views on 
. suoh matters. 

THB HONOURABLB MR. S. K. ROY CHOWDHURY: Is this.the reason why 
80 many oonversions have been made in East Bengal ! 

THE HONOURABLE MR. A. R. NISHTAR: I would submit, Sir, that this has 
nothing to do with the question. 

TUE HONOURABLE MR. G. S. MOTILAL: May I put one supplementary ques. 
tion 1 

THE HONOURABLE THE PRESIDENT: It might provoke other questions. 
I do not think t~e Council of State is the place for ventilating this sort of grievances. 

THE HONOURABLE MR. G. S. MOTILAL: You will roalise, Sir, that it will 
not provoke other questions. Tht' question is, is this the Government's view or is 
it the view of the Honourable the Leader of the House ~ 

THE HONOURABLE MR. A. R. NISHTAR: So far as the 8r(~(,l'h is (:oncerned 
that is the view expressed by my Honourable colleague who 11lMll' tit., ,;peoch. So 
far as (b) is concerned, it ought to be the view of everybody. I wlluld liko on, behalf 
of the Government to make it clear that it is a religious matter and so far as religious 
matters arc concerned every person is free to oxpress his persona.l opinions in his 
individual capacity, not as a member of the Government. 

THE HONOUB~BLE TIlE PRESIDENT: I think this was quite appaTent from 
your previous reply to the question. 

ALLEGED MEMORANDUM TO THE CABINET DELEGATION BY HIS EXCELLENCY BIR 
OLAF CABOE ON THE TRIBAL AREAS 

126. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Are Government 
aware that a memorandum bolievod to have boen drafted by the Governor of tho 
N.-W. F. Province, Sir Olaf Caroo, was prese,lted to the Brit.ish Cabinet. MiBSion 
at Nl}w Dolhi, in Aprilln.st., pointing out the danger of handing over the adminis-
tration of the tribal areas to the Congress memb~rs of tho Goverrunent. particularly 
Hindus 1 If so, will Government place a copy 0'£ it on t.he table 1 

THE HONOURABLE MB. A. R. NISHTAR: The Government of India have 
no information. 

PARTICIPATION BY THE INDIAN DELEGATION IN THE DISOUSSION ON THE DANUBB 
QUESTION 

127. To HONOUR.ABLE PANDlT H. N. KUNZRU: (a) Is it a fact tha~ speaking at 
the Plenary Session of the Pea.oe Conference on the 14th October, 1946, M. Molotov 
referring to the disouasion on the Danub.} qUEltion in the conference said II What 
interest has India. in this queltion ......•..... for the lake of adding its voice to 
the voioe of other delegations and follOwing in the wake of Britain, the Indian 



, D.)}egation took an a.otive pa.rt in the sott]emtmt of this qaeation and in no way 
&II an impartial country and in no w&.y as &. del~&tion animated by the desire to 
seek &. correct solution of this question." , 

(b) Was the Indian Delegation under the control of the present Central Go-
vernment or is it true &II al1egE-d by M. Molotov that the D 1legation wa.s subjected 

, to II external pressure " ! , ' 

T.BB HONOUUJlUI: MR. A. V. PAl: (a) Yes. 
(b) The delegation was provided with a brief and reoeived from time to time 

instructions on impOrtant points from the Government of India. After the inaugu-
ration of the Interim Government these instructions were sent by that Govern-
ment. Inevitably a considerable measure of discretion was given to ~e delegatiOll 
and it w&s not always possible to send instructions on every new point thai arose. 
Government are not aware of any external pressure being brought to bear on India's 
delegation but it is usual in such conferenccs for various countries and interests 
to canvass for support of their respective propositions. 

Tn HONOURABLE PA.N"DIT H. N. KUNZRU: With regard to pa.rt (b) 
of the question, have Government taken any steps to clear the position of the In-

.. dian Delegation from the charge brought against it by M. Molotov , 
To HONOURABLE MR. A. V. PAl: Government did not consider it necessary 

to take any steps in that direction. 

RE-UNION OF ~A, ETC., WITH THE MOTHEB COUNTRY 

128. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Are Govtlrnment 
aware that thll peopll) of Goa, Damaun, Diu and of other foreign p088e88ions in India, 
have cxp},(l8slld a df18ire for re-union with the mot,her country, on the principle of self-
determination in t.ho now const itut.ion 1 What Stll}lS are boing taken, or are proposed 
to bo taknn to cOllsidflr t.lwir claim and giV(l them t.his right' . 

Tn HONOURABLE MB. A. V. PAl: Government are not in a position to say 
what th· people of Goa, Damaun, Diu and other foreign possessions m IndIa desire 
regarding a re-union with the mothe'J' country. They are aware however that some 
auch sentiments have been eXpressed. Thoy feel that the right time to oonsider 
the question of the foreign possessions in India. will be at a later stage when the 
constitution of India takes shape. 

REPARATIONS FROM GEBMAN-Y 
1129. F/LT. '11HE HONOUBARLE RUP CHAND: (a) Will Government lay on 

the table 0. statement shOWing particulars of German ma.ohinerY and equipments 
which are to be brought to India as reparations1 

(b) Will they state the approxim'lte da.te when the equipment may be expected 
to rea.oh India. IIdld the m'mner in which it is proposed to be utilised' - THE HONOURABLlII MR. Y. N. SUKTHANKAR: (a) The Honourable Member's 
.attention is drav..'l. to the answer given on the 7th November on the fioOl' of this 
House to Part (b) of question No. 19 by the Honourable Raja Yuveraj Dutta Singh. 
It is not possible to say at present what furth~r plants and machinery will be allo-
cated to India. against her share of repa.ra.tions. 

(b) Arrangements are being made for the inspection and taking over oharge 
of the Wa.gner Plant at site but it is not possible to say now when the plant will 
aotually be removed to India. Nor any decision has been taken by Government as 
to how the plant will bJ utilised on arrival in India. 

TAXATION EN'QUlBY CoIOlIT'l'lllIl 

130. F/LT. THB HONOUBA~ RUP CHAND: Will Government state when they 
proposo to set up the Taxation Enquiry Committee as proposed by the Honourable 
the Finanoe Member in the course of his speech while presenting the budget eetbnates 
for the year 1946-47 , 



TBlII HOKOUBdLJI BIB CYRIL JONES: The matter is under oonaicieratiOJl 
and GoV61'111DeJlt have not 00ID8 to a final deoieion. 

TBXTILlD MAOIDNBBY • 131. F{J..T. '.tll1I HOKOUBAJIL. RtP CBAND: WiJJ Covt'rIlment state: 
(tI) Whether arrangements have been completed for the import of Capital 

equipment for textiles from Britain into India and for the manufaotum on a 
reoiprocal basil of te%~ machinery parts in this oountry , 

(h) Whether it is a fact that negotiations with regard to the proposals referred 
t.) in (a) above have b~n hanging fIre sino3 1942 ; if so, the reasons therefor' 

(c) Whether there haa been opposition from Lancashire cloth manufacturers to 
he propoaaJs for enabling India to produce more cloth and for importing new 

textile machinery on the ground that the export market for Lanca.ahire would 
suffer thereby 1 

(d) The reasons for the dday in the auivel of t~xtil(> machin(llY and equipment 
and the steps which the Government ha"e taken to expedite its :mport in view of 
the urgent need of replacing and supplementing the worn-out machinery in India 1 

(e) Whether it is a fact that a rons:delablr Glllll1tii'J of Br;t:"l·Ir: dl' dc,th, in-
cluding woollens, has arrived in h;dia Ilr.d nWI(' shilmtDts are s(.( n exrfetl d , while 
the allotment of shipping space to bring IDuhin<>]J is l:t·iJi{ dl'l[)~ I d. 

THE HONOURABLE MR. M. W. M, YEATTS: (a) The Governmt'nt of India 
have decided, on the basis of the recommundations of tho Post-war PhnUl.ing Commit-
tee (Textiles), how much textile machinery should be set up in olloch Province and 
State, and import licences for all or practically all of thiR machinery hit ve boon issued. 
Negotiations regarding the manufacture of textile ma.chinery parts in this country 
are in progress at present .• 

(b) No, Sir. 
(c) The Government of India are not aware of any such opposition. 
(d) The delay is due to the slow rttte of industrial reconversion to peace-time 

production and to labour shortage. Tho Government of India have urgl1d upon the 
Government of the United Kingdom the importance of India's r(~quirt'ments of textile 
machinery being met as quickly as possible. An important function both of the 
India Supply Commission in London and the India. Supply Mission in Washington 
is to give all possible assistance to Indian industrialists in 80curing qUick deliveries 
against their orders. There is at present a Textile Machinery Delegation in the U. K. 
who are doing whatever is possible to expedite delivery. 

(e) Imports of British-made cloth a.re needed to relieve the shorta.ge in India. 
There is no question of these imports ousting imports of machinery by relWlon of lack 
of shipping space. As already indicated, the impediment to imports of machinery 
is not lack of shipping space but lack of manufacturing capacity. 

THE HONOURABLE MR. HOSSAIN IMAM: Has the Governmont taken a.ny 
steps to reallocate the portion allotted to a Province which has refused to have textile 
mills 1 -

THE HONOU1U.BLE MD. M. W. M. YEATTS: No, Sir. 
THE HONOURABLE MR. HOSSAIN IMAM: Does the Government propose to 

dO something' 
THE HONOtJRABLB MR. M. W. M. YEATTS: Ioannot pronounce yet on Govern 

ment's intentions. 
132.· ATOMIO RESEARCH CoM.'.MITTEB 

,133. FfLT. mE HONOUBA.BLE RUP CHAND: Will Government state whether 
any steps have been taken toeKploit atomio'energy for industrial purposes in India, 
espeoia.lly in view of the faot that most of the raw materials re'quilad to generate 
atomio ener"... _OY'ava.iJa.ble in this country 1 
f~ No. 181 " .. witbclNwn"" FfLt.. the Honourable Blip Claancl.) 



QUBSTIONS AND ANSWERS 

TBIJI HONOUBABUI MB. M. W. M. YEATrS: Yes, Sir. 
The Council of Scientifio and Industrial Researoh have oonstituted an Atomlo 

Research Committee for formulating proposals for the generation and erploitation 
,;1 of atomio energy in India from raw materials available in this oountry and to D1&in· 

tain liaison with similar bodies in other countries so that India may keep in touch 
with developments in more advanced countries like the U. S. A. and U. K. This 
Committee has further set up two Sub·Committees i;e. (1) a Sub·Committee for the 
geophysical survey of thorium boaring a.nd associated minerals in Travancorc, and 
(2) a Sub·Committee for formulating a plan for a geophysicalsutvey of the uranium, 
thorium and associated minerals in the lOst of India. . 

2. The Geological Survey of India have also deputed geologists to survey the 
raw materia.ls likely to bo of use in the genoration of atomic energy. In addition, 
the Council of Scientific and Industrial Resea.rch have sanctioned a grant of Rs. 
1,10,000 to Professor M. N. Saha for researches on nuclear physics in the Calcutta 
University and a grant of Rs. 32,000 to Professor H. J. Bhabha, Director, Ta.ta 
Imltitute of Funda.mental Resoarch for the establishment of a betatron. 

THE HONOURABLE MR. HOSSAIN IMAM: Is there any supply of the requisite 
kind of uranium 235 in India 1 

THE HONOURABLE MR. M. W. M. YEATTS: I do not know IIoS such, but there 
are, of course, radiant minerals available in India. The object of this is to IIlIlike a 
thorough study of every possible source. 

THE HONOURAJILE MR. M.'THIRUMALA ROW: Is it a fact that the Council of 
. Scientific and Indwltrial RtlsOarch under the guidance of Sir S. S. Bhatna.gar had 
deputed Dr. !lartha.lla.mthi to carry out investigations into atomic energy 1 

THE HONOURABLE MR. M. W. M. YEATTS: 1 could not say. It may be so. 
THE HONOURABLE MR. M. THIRUMALA ROW: I want t(, know wheth«lr the 

Depo.rtnwnt ilS further utililling the sorvirplS of this gentloman, who has alroady got 
8omt' exporiNwe. 

THE HONOl'RABLE MR. M. W. M. YEATTS: I think it iR probable. 'fill' 
Council, as the Honou!'ablc Momber knowll, is a separate body which ca.n pursue 
it;; OWll nctivit.w;; to a lurge ('xt(,llt. 

THE HONOUItAllLF. MR. M. THIRUMALA ROW: Is it not working under t.lUl gui. 
dance and control of tho Mmnhor in charge awl the Socretary of tho InsuRtri(.s Imd 
Supp1iw; Dopartmont 1 

THE HONOURABLE MR. 1\1. W. M. YEATTS: No. The Member in charg<l of 
that Depa.rtmont is the Prellidont of th/\t body. I have no administrative (JOJUlOO-
tion with it. It conductH itl.! own activities. 

THE HONOURABLE MR. M. 'fHIRUMALA ROW: Will the Honourablo Momber 
800 to it that the oxporienre already gained by Dr. Part hasarathi is not waRted by 
entrusting this departm(,nt to another gentleman 1 

THE HONOlJUBLE MR. M. W. M. YEATTS: I shall certainly mako II. note 0 f 
~. . 

RELEASE Ol!' RAILWAY ROLLING STOCK 

134. F/LT. CIIB HO~OURABLE RUP CHAND: Will Government state: 
(a) Wnether it is /I, faot th1.t the milita.ry authorities have released for oivilian 

use only a.bout 15 per cent of the Railway rolling stock taken by them in w~r·time! 
(b) Whether Government are aware that there is still great overorowding in 

trains! 
(c) The steps whioh Government propose to take to get a l"rge q:1 lntity of 

.. rolling stock released from the military a.t an ea.rly d'\te in view of thl! grelt in. 
oonvenieuce being suffered by railway pasaengera! 

'fin: HONOURABLE MR. D. D. WARREN: (a) No. Up to 1st November, 1946, 
the Defence Department have released approximately 46 per oeot of the stock 
loaned tothem during the war. 
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(6) YOII. Government are aware that there is still, unfortunately, overcrowding 
in trains. 

(c) The l>efence authorities are being constantly pressed for the release of stock 
ata quicker pace for civilian use. ;4. 

THE HONOURABLE MR. G. S. MOTILAL :,What percentage of locomotives have 
been released , 

THE HONOURABLE MR. D. D. WARREN: I have not got the information with 
me but I am under the impression that all the locomotives have been released. 

'DB.E HONOURABLE MR. M. THIRUMALA ROW. Can the Honourable Member 
give us the probable time by which norma.l conditions can be restored on railways t 
When is it likely that we can get ba.ck all the rolling stock that has boon loaned out 
to the military t 

THE HONOURABLE THE PRESIDENT: That is a hypothetical question. 
THE HONOURABLE MR. HOSSAIN IMAM: We want to know when the Defence 

Department propose to release all the stock ? 
THE HONOURABLE THE PRESIDENT: The Honourable Member (Mr. Thiru-

ma.la Row) put the question in a different way. 
'filE HONOURABLE MR. D. D. WARREN: 1 /10m not. a,hle to makCl any fore 

cast, but 80S I have alre&dy stated, we are constantly pressing the Defence authoritieS 
for the release of ·stock. 

PRODUCTION OF CERTAIN VARIETIES OF CLOTH 
135. TIm HONOURABLE PANDIT, H, N, KUNZRU: (a) What waH the ~o{a1 

production of (i) cloth, (ii) dhoticl'I, (iii) i hh·ting and (iv) longeloth in the country 
in 1938-39 and 1940-46, l'esplctivdy 

(6) What Ht( pH have bel'n tak(,n by Gov"rnmcnt ·~o ino:'ease the !;upply of 
cloth, pal·tioularly of dhoticR, fhirt.ing and longelo~,h. 

(c) Ha.ve Governm(·nt consid(1rl'd the desi:'oability of l'C'ducing the varieties of 
cloth now manufa.otul'l'd and p • .'oviding fOl' t.he incl'<&sed production of dhotics. 
shirting and longcloth! If 00, with what 1'Cl-oult1 

THE HONOURABLE MR. M. W. M. YEATTS. (a) A statement giving the ava.i-
a.ble infOImation is plac<,d on the ta.ble of the House. 

(6) Government have taken the follOWing steps :-
(1) Promulgation of the Textile lndustry (Control and Production) Order, 1946, 

the main provisions of which are (a) d, votion of 60 per cent of mills' capacity to the 
production of the mGst popular typos of cloth and (6) imposition of restrictions 
no mllsin respect of the number of counts of yarn to be spun and the types of cloth -
to be manufactured from those counts. 

(2) Imposition of a 17. per cent limit on the production of dyed and printed cloth. 
(c) Yes. Sir, Govemment ha.ve alwa.ys had this in view and have gone as far 

as seems prcticable at present. 
THE HONOUBA.BLE MR. G. S. M0TlLAL: How many varioti(ls havo boon 

rcduCf-d! 
THE HONOURABLE MR. M. W. M. YEATTS: I ('annot give the numb~r off-

hand; but quite a number. 
THE HONOURABLB MR. G. S. M0TILAL: Are not there as many as 4,000 

variei ivs 1 
(No Answer.) 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU: Is my Honourable ~­
friend aware t.hat a large quantity of drill and dyod cloth is !IOnt to the villages and 
Ii 08 UllUIII-,d there , 

TBlI HONOUBABLB MR. M. W. M. YEATTS: That may be so. But the Goe. 
vernm<:lnt of India's functin is to make a block allocation to a Province or St,ale 
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what is done within that Prov,inoo or State is the diatri~tion ('on~ of its OWb 
Government .. 

TBlil HONOURABLE MR. G. S. MOTILAL: Have not goods accumulated with. 
the mills' t 

TBlil HONOURABLE MR. M. W. M. YEATTS: I do not know. 
THE HONOURABLE PANDIT H. N. KUNZRU: Will Government 

take steps to find out whether the quantity of drill that. is manufaotured is more tl:an 
what the country needs' 

To HONOUBABLE MR. M. W. M. YEATTS: Certainly. 

BIatemtftt iMtDiftg the produditm oJ cerlai,. fJMiettu oJ clotA in 1938.39 atlci 
1945-46 

(All flgul'88 in million yards,) 

Total pro- Dhoti811 Shirting IIIId 
duotion of loDploth 

oolth 

Year 

• 
1938-39. .,269 1,.1111 1,0.0 

1I~.5-.6 (ApriJ-November-8 months only) . 8,160 '192 810 

NOTE :-The term 'Dhotiee' inolid811 'Sal'll8ll, Lungis, Angocbaa, Dupatas, etc. 
SALII OJ' YARN AND CLOTH IN TIIII BLACK llABIDDT 

136., THE HONOUB.UILlD PANDIT H. N. KUNZRU: Ate Government aware of 
oomplamts as regards the I ale of yun and cloth by {he ootton milla in the blaok 
ma·,·k,,-!.1 Have they enquired into the ma"i;1iul" If so, wha'~ a1'e the oonolusions 
which their enquiry ba!! led thom to1 

THE HONOUBABLE MR. M. W. M. YEATTS: I can well bt,liovc t·hat some mills 
show their production somewhat loss than it is, and s(\lltho balance in tho black 
market.. But Govllrnment have rocoivod only a fow complaints of tbis black market. 
ing by mi1ls. In one caso the Bombay Governmont have been askud to prosecute 
a mill, but the case bali not yet ooma into oourt. The Madras GovernmeDt have 
launchod a pro8(lcution against a mill. Two otht'r cases are under invostigation. 

THE HONOURABLE MB. HOSSAIN IMAM: Will t] e Honourablo Mumber 
na.mo those mills against. which action is l)roposed ! 

THE HONOURABLE MR. M. W. M. YEATTS: I do not think it will be proper to 
name tho party to a caso in this Houso. 

THE HONOURABLE MB. G. S. MOTILAL: Is it only ono mm in Bombay 1 
THE HONOURABLE MR. M. W. M. YEATTS: Ono pJOslCution. There have 

boon othor ca8"s. In 1944 Gov,.rnmort took ovor somo mills in Bombay and 
el8'lwh"re a:vi. wark'ld th"m b'lCaus·) of this sort. of thing. 

THE HONOURABLE PANDIT H. N. KUNZRU: Is it a fact that 
somo t.ime ago tho milloWJlors of Bombay said t.] at they lad sold a Cf-rtaiD 
proportion of thoir yarn to hand-loom weavers and that Gov(,mment found thai 
the qU'antity actually recoiv(,d by tho hand-loom W<'avors was subsiantia.l1y h-se , 

THE HONOURABLE MR. M. W. M. YEATTS: I do not know of any actual 
report to that (.ffect but somothing of t.hat sort undoubtedly is one of the channtll. 
of leakage which exist in this rath~r big, compliratod, difficult and tlankJose control-

THB HONOURABLE MR. M. THIRUMALA ROW: Arc Govorl1Dl6:ilt aware tt.~ 
some oUhe acoused in those ca80S arc contending in t·he Courie Hat since tho Ordi-
nance has expired, they are free to do whatevor they liko , 

THII HONOUBABLB MR. M. W. M. YEATTS: They may contend "that, Sir. 
but I do not think they will contend with any succese. 
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To HOKOtrUBLB JIB; HOSSAIN IMAM: What steps have Government 
taken to keep a watch OD. these milla which were taken ovor in 1944 due to their mis. 
lliaina.gemom.t and p'rOpenaity to black.marketing , 

II . 

TO,HoNOURABLB MB. M. W. M. YEATTS: The8ll milla are no longer under 
control. Mtor being run for somo mont·hs by Government thoy were handed back. in 
194f;' 

To HONOURABLB MR. HOSSAIN IMAM: Wore they handed back becaUle 
the mis-managomont had reformod , 

TIlE H6NOUBABLII MR. M. W. M. YEATTS: I think, Sir, that it was probably 
to give them a oha.nce to show a ohange of heart. 

To HONOURABLE MR. HOSSAIN IMAM: Are Governmont satisfied that 
they are not now indulging in those activitios which caused their being taken over1 --To HONOURABLE MR. M. W. M. YEATTS: It is a most difficult thing. We 
would n'!od t,o have not 0;11ya hundrod arms and a hundred I}yes but we would need 
something liko a million. We do our best. It is rcally a ('ase of putting your car 
very CI080 to the ground and if you hear a fairly con1inuous sound you fed some· 
thing is thero and t,hen you havo t.o specially go aft.er that. 

INDIANS IN MALAYA 

137. TilE HONOURABLE PANDIT H. N. KUNZRU: (a) Have Government 
chartered any ships or otherwise provided any facilities to enable such India. n 
labourers in Malaya as want to return to India to do so 1 

(b) Wha.t is the number of such labourers who have returnoo to India sinoe 
th.e conolusion of th.e w,",r and the number of applications by Indian la.bourers fo r 
passages to India , 

TilE HONOURABLE MR. A. V. PAl: (a) The Governmont· of India have direct· 
ed a ship O.il thO' Indian rogistur t.o pl'y·bdtwe ,n Ml\dras and lhe Mo.la~·an ports from 
18th Novombor. A pross Not.o rllgarding this was issued on the 6th November, 
1946 j a copy of it is laid on tho tabl'J of tho Housf>. 

(b) The llllmbor of Indians who rtltuTllod t.o Inuia during tho p(!rio<i April to 
September, 1946 is about 8,000. ~'hore is no information as to how many of lhem wuro 
labourors. TIlIl numbur of applicants for passagos to India is rcportod 10 bo about 
27,000. 

TilE HONOURABLE PANDIT H. N. KUNZRU: How many peoplo 
will tho ship that. is on tho Indian rtlgislur and tJta1 has oouJl chart.orod by tho Go· 
vornmont. of India. be ablo to bring in each trip to India' 

THE HONOURABLE MR. A. V. PAl: 1,800, Sir. 
TilE HONOURABLE PAN"DIT H, N. KUNZRU· Who will pay for tho 

passages of the Indian labourers! 
To HONOURABLE MR. A. V. PAl: The passagos of dos1itute labourers will 

be paid out of tho Indil\:\ Immigration Fund, Malaya. 
THE HONOURABLE PANDIT H. N. KUNZRU: What about tic 011 us 

who have practically lost. their all during tht' war t 
THE HONOUJU.BLB MR. A. V. PAl: In such casos the Government. of India's 

I'Jp1'08"'nt.ativo has disoretion to provid" free passago at the oxponso of the Govern· 
", mont of India. 

TilE HONOURABLB PANDIT H. N. KUNZRU: Can Governm.9nt state 
what proportion of the labourers who havo so far: returnod been ablo to avail 

thomsolves of this concession t 
To HONOURABLE MIt. A. V. PAl: I am unablo to givo an answer to that 

particular quest·ion now. 
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TIle Oovemment of India have direoted the S.S. GALAGOPAL to prooeed to Siuppore 
and other Malayan porte from Kedrae to briq Indian NJtatriate. who are wait1Dg for p ...... 
to India. She i. ezpeoted to ..... four round VOJ'IIIN be""een Jladru and lrIAWa,.. dlUiltl 
the period November 18, ItJ.6 to JanWU"7 18, IN'7. . 

Bvaouee. and others who are in pOl .... ioo of p .... Beli.tration OertidC!!HI..for Malara 
mlwd by the Oivil Passage Priority Oontroller for the Far East, Gove~ent of . India, 
OomIl¥Hlweaith Relationa Department, New Delhi, and who wi.h to avail of this opportunity 
are adviaed to oontact the Agilnta at the Soindia Steam Navigation 00. Ltd., lOB, An6&ppa 
Naioken Street. George Town. Madras. 

SHORT NOTICE QUESTIONS AND ANSWERS 

• . 

THE HONOURABLE THB PRESIDENT: Honourable Membors, I have duly 
reooivod notioo of throe Short Notioo Qll6s~ions. One of them, question No. 138 
has been alroady oiroulated among all the Honourable Members and I therefore 
need not road it. Of the other two questions, one is from the Honourable Pa!ldit 
llirday Nath Ku.nzru and the other from the Honourable Raja Motilal. I am bound 
to rea.d thol!O to you a9 they have not been oircu1ated. UndM" our pro08dure it is unal • 
tor the President to read them. The Honourable Pandit Kunzru's question l'Wl8 as 
follows :-

"Will the Honourable Dr. Rajendra Prashad be pleased to make a statement on the situatiOD. 
in the Provinoe of Bihar which h" visited re08ntl;y and wher .• he t.ol1red elttensi vely and apent 
aeveral days , " 

The other question is by too Honourable Raja. Motilal and runs as followil :-
"Will the Honourable Dr. H. N. Kunzru be pleased t.o make a statement on the .ituation 

in the Province of Bengal which he visited and t.oured recently'" 
I havo already givon groat oonlliderat-ion a.'1.d examined tho Rules and Standing 

Ordors. I havo admitted the Honoura.hle Mr. Hossa.in Ima.m's sbort notiO'} question. 
I am a.lso pleased to sLate that I will admit the question of the HonoUrable Pandit 
Kunzru. But I regret very muoh that I am unable to a'l·.:ept the Honourable Raja 
MotilaI's question, as I BOO that it offends a~ainqt Staniing Order 13 (2). But if tho 
Honourahle Raja MotHa.l desires to put any qlle3~ion to the Honourable Member, 
I shall a.llow him to do so. I oannot offioially admit this short Mti08 quelLion and 
make it a pro0edenL .. 

THE HONOURABLE Sm GOPALASWAMI AYYANGAR (Madra'!: Non-Muha'll· 
mada.n): May I raise to a point:of ordor, Sir, a'! to the in'orprota.';iO:l or tht> rules 
whioh you have just now giwat I am only putting it on the ground of a oorreot 
in'erpretation of the rules. You haw admitted two quostions, Sir, addro3~j 0.1" 
to tho Leader of the HOU80 and tho other to tho Honourablo Dr. R~.jondra Praqoo. 

THE HONOURABLE THE PRESIDENT: TOOy are Govomment Membors of 
too House. Standing Order 13(1) governs suoh quesUons being put to Govom'Dmlt 
members of the HoU86, not to non-offioial members of the House. 

THE HONOURABLE Sm GOPALASWAMI AYYANGAR: I will put this pojnt 
to you for oonsideration. You mus~ have aimitted the qll6a~ionJ, Sir, un 18.' rule 
8 whioh AYS: 

"A question may be asked for the purpose of obt.~iD ina ID f .• rmation on a matter of publio 
oonoern within ths special oognizanoe of the member to whom it is addressed". 

You drew a distinction betwoon a non-offioial member a.nd lit member of the 
Government. May I draw your attention, Sir, to olause (I) of Stanrting Order 13 
whioh says:-

"A question addreeaed to a member of the GoV8l'llDl8llt mwrt. relate to the publio alfain rill 
whioh he is offioially connectel, or t.o a matter of administration for wh.ioh he is reapoaaible" • 

I take it, Sir, that the membor& of the Government to whom the qUM~ionq h'lvo 
been addreBsed. oould not bo brought under either of tbeae oaf.egories. If you ad.mlt-
ted the ques~ioJl8 addressed. to them merely as members of tho HoU86 undBr rule 8, 
I Wlmt you to reoonslder your deoision about the third question. Would Y01l DOt 
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• "allow Dr. Kunzru also, a member of the House, to meike a statement on a m".tter of 

publio OODoem whioh is apeoia.lly within his oogniS/UlOO beoauao of his reoent tour in 
Bengal' If of oourse the member of the Government answered that question 
whioh was witb¥l his sphere of duties, I h'\vo nothing to s'loy. It both tho Loader 
of the JIouae and Dr. Rajendra Prllol¥i oa.n answer quostions on this pa1'tioular matter, 
only beoause of the spoul Jmowledge thay ha.ve as memboriJ of the House and not 
as members of Government, of happenings in Ea.st Bengal and Bihar, I think, Sir, 
on 1ilio Rules and Standing Orders, both a non-!)ftbial member and any other member 
of the House st/Uld on the same tooting under ruleS and also under Standing Order 
13. 

TIlE HONOURABLE MR. M. THIRUMALA ROW (Madras: Non-Muhammwn) : 
Before you proceed further, Sir, I want to know wh'lot h10S h"ppened t.o my Short. 
Notioo Question oouohOO in identioal wrms as tho que.'1tion of my friend R'1oj'lo MotHal. 
I sent that question da.y before y\'sterd"y. I do not find even ml3ntio:1 of it by you. 

THE HONOURABLE THE PRESIDENT: lover-ruled th"t quostion 0:1 the s'\me 
ground on whioh I have over-ruled R!Wja. Motihl's quo~tion. 

TaB HONOURABLE MR. M. THIRUMALA ROW: Should I not know wh'l.t h·\s 
bapJK'ned to this qu·,\jtion 1 

THE HONOURABLE THE PRESIDENT: Thill is not the forum for tl at 
t enquiry, 

THE HONOURABLE MR. M. TIDRUMALA ROW: This is the plaoo whore loan 
dema.nd a.n answer. I am entitled to a reply from tho Ch!l.ir. I protest ag80inst tho 
way in whioh my question in identio],l terms h,.s boon tre,\~,od. It w,,\s due to m·) 
that a reply should 118o'\"e been aont by the offic". 

THE HONOURABLE RAI BAHADUR SRI NARAIN MAHTHA (Biha.r: Non-
Muha.mm&da.n): On a sma.ll but tota.uy diffo-:ont point of order, Sir. A few da.yd 
ago two members of this Hou::e gavo notho to you of a quost.ion, H,\ji Syed Muh'l.m-
mad Hussain a.nd Syed Mohamed Pad,3h"h Sa.hib B~h'\dur. Thoy WOl'O numbered 
as qUI stion No. 129. They were ciroulated. La.~er on wo got 1\ notice oancelling 
that oiroulation. Now I find that you h,,>ve admitted today a. quostion put by Mr. 
Ho Ha.i 1 1m ~m. Wh,m I r 'ad and comp ~r·l th , \e~W\l qle Itio:l"l, J find -;,hf'y &re b01·h 
addressed to tho Leader of t·ho Houao ; and if Mr. H08i1ain Imam's question o&n be 
admitted, the first question oa.n IIIlso be admHted; or if that has been rujected, Mr. 
Hossain Imam's quest.ion stllonds on no diff"l'On~ ground. Certainly wo are rlllther 
anxious to know how Mr. Hoss'\in Imlllm's quo3tion ha~ been trea.ted differently by 
you. 

'l'RE HONOURABLE THE PH.ESIDENT: Your objo(ltioil if! pralti3!l.lly tho S'loml) 
as that of Sir Gop&la~wami Aya'\g&r. 

THE HONOURABLE MR. HOSSAIN IMAM: May I make a .mbmissioll? I have 
nothing to say exoopt that Standing Order 13 is speoifio and I think you were right 
in aooopting it ift toto. 

'I'HE HONOURABLE PANDIT H, N, KUNZRU: I do not think that 
tho interpreta.tion put by my Honourablo friend flO speoiously 0:1 rule 13 0 n be ilUp-
ported by others. 

THE HONOURABLE THE PRESIDENT: May I rrmind Honourablo Members 
that they oannot discuss these matters 1 When a. question is pla.ced before me and 
my ruling is giv('n, it will de3ide it ono way or tho ot.her. 

TIm HONOURABLE MR. GHAZANFAR ALI KHAN: (H('a.l~h M..mbej'): 
Nobody oa.n question your ruling. 

THE HONOURABLE MR. G. S. MOTILAL (Bombay: Non-Muh3.mm&dan): 
You said you are going to de1ido. OJrtl\inly you will not shut out disJUsno:l whother 
the quelltion is admissible or not., and you will hear the member before you deoide. 

THE HONOU'RABLE THE PRESIDENT: I hlWo already Raid so before. This 
question ill under di80ussior. I willlillow anybody who wants to put 1\ supplementary 
question to do so, if I allowed tho origiT\'\l question. 

TaB HONOURABLE MR. G. S. MOTILAL: &foro you finaJy deoido, you wi)) 
allow us to have our 8&y on the Point of Order I\Jld co:uid('!r wh .. t will be urged by 
BOme mobers of this House. My question is in idonti'J'\1 torm~ as the que.~tio)'l of the 
Honourable Dr. Kunzru, and rule 8 is very "le'1o,(, on th'lot point--
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TIm HONOUBABLlIl TO PRESIDENT: Sir Gopalaswami Ayya"lgar h'los read 

that rule. 
THE HONOUBABLE MR. G. S. MOTILAL: I should Ii1le to know why tbi, 

question is to be disallowed. Some reason should be assigned 80 th'\t wo 'O'\Il und er· 
stand the reMon for your ruling. 

TIm HONOUBABLB MR. HOSSAIN IMAM : A mlJotter of publio oon l8m within 
his speoial oognizanoo. 

THE HONOURABLE THE PRESIDENT: The differenoo betwoon 13(1) and 13(2) 
is very important. It is a marked distinotion whioh HOl\OUrlloble Memoors h90ve 
overlookod and whioh probably they h-:.vo not oorreotly interpreted. The distinotioo 
betwoon olaui16 (2) and olause (1) lies in tho fa.)t th'\t the memi>-'Jr should b) responsiblon 
the most important word in olau30 (2) is .. respo'l sible ". I will read 13(2). 

"A questiWl addresfed to a non.offioial member mu,t relate to roml' Bill, recolution or-
[Orne oth. 'r matter oonnected with the bu.iness of the Counoil for whioh that member is 
I'r~J-0n' ible". 

If it is a Bill or a Rosolutin or any other suoh motion then he is oortainly res 
pons ible for that Bill or Resolution or Motion. Therefore this differenoo h'\s been 'ilM. 

THE HNOUBABLlD MR. G. S. MOTILAL: May I draw your attentioT\ to p~rt (1 
ofthi,Ord'lr 131 Ifiti8addressedtoa member of tho Govornment it mustrel'\te 
to tho publio affairs with whioh he i8 offioislly oonoerned. Now the Loa.der of th'3 
House is not oonoorned with the partioul/lor affair on whioh he is to be questionod; 
and independent of this the legislative rule provides that a que~tion may be asked 
of I1>ny member of the House. The rulo does not say that it should or\ly be a.ddressed 
to a member of the Government. It oan be addre!iil6d to I\ny member of tho House. 
It ifl for you now to givo the ruling. 

THE HONOURABLE SIR GOPALASWA MI A YY ANGAR: I want to submit 
one point. This---

THE HONOURABLlD THE PRESIDENT: It is not usual for a member who has 
I\lr('ady tak, n part in the matter to stand up again to make a reply. 

THE HONOU'BABLlII SIB GOPALASWAMI AVYANGAR: I hope you wilt 
give me that little picoo of indulgen'le. 

THE HONOURABLE THE PRESIDENT: I have been giving the Hou!JO oOllsider-
a.blo indulgenoo thiR mOTl\il\g. 

THE HONOURABLE SIR GOPALASWAMI AYYANGAR: A qIW~t,iOT\ oan 00-
put only to II. memhor. Either ho iii an ordinl!.ly m( mlx'r or hl\ iK I~ momlx.r of Go-
vernmont. If it iH p,n ordin'l.ry member, t.he quoRtion ol\n he allowod OT\ly uT\dor the 
terms of rule 8. 

THE HONOU'RABLE THE PRESIDENT: You haye Raid all thllot before and YOIl 
are reooating tho sa.mo thing. 

THE HONOURABLE SIR GOPALASWAMI AYYANGAR: Thero is no a.nswor 
to rulo 8. 

THE HONOURABLE RAJ BAHADUR SRI NARAIN MAHTHA: May I rf'speot-
fully romind you t.hat you have not answered my point--the dis'\llowaTlJO of the 
question of Mr. Padshah Sahib and MuMmm'l.d Hussain and aOJOptanoo of the-
quostio n of Mr. Hossain Imam 1 

THE HONOURABLE THE PRESIDENT: Will you allow mo to do so 1 The-
same argument hag boeen advllomed by Sir Gop'\la.~wl\mi AYYi\Tlg'llr and R"j-:. Motilat 
Aooording to you both, olau~ (2) would be wholly redundant al\d thore w· .. ~ no ne3e3· 
sity for framing th'lot olause, I do not rellod it in the way in whioh you re'\d it. Tho 
Honourable Pandit Kun~ru on thiR 013'Hion is not re3pon,iblc for any Bill or re301u· 
tion or any matter oonneoted M a member of tho HolLo/l and I thorefore dis'\Uow th'1 
question. That is my interpretation of Standing Ordor 13(2). 

THlD HONOURABLE PANDIT H. N. KUNZRU: May I put a. furthu question 1 
Is my Honourable friend tho Laa.der of the Houso IIon'lweriDg a questio:) 
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relating to the publio affairs with whioh he is oftio~ly oonneoted or a matte 
·of administration fOJ .. hiob he is responsible , 

To HONOUUBLB TD PRESIDENT (to the Honourable Mr. Hossain Im&m): 
WiD you plea96 put your que&tion , 

138. TmD HONOURABLB MR. BOSSA! IMAM: Will the Honourable the Leader 
-of the Houao be pJeallll8d to make a statemellt on the eituiIotiOD in the- Provinces of 
Bihar IWld Bengal whioh he visited with his oolleagues from tbe 2nd N ovembeT to 
10th November' 

Tn HONOURABLE MB. A. R. NISHTAR (Lead~r of the House): Sir, I fool 
cOll8idtlrablc diffidunce in making a statemont on the subject to WhiC}1 the Ho;).our-
ablo Mllmber's question rdates. Some of the reasons are obvious. The Govern-
mont lUll not yet in poaBessio:l of full d~tails about tho happenings that have formod 
0;)0 of the saddflSt chaptors in the history of this country. It is not yet possibl~ to 
-give any aocurate idea. of the damage that has bon done to life and property in various 
part" of the coantry. BfJsidos, O;IU of the Provincial Governmcnt.s aft'uctod has ap-
point.cd a.l Inquiri Commission, whoso mombcrs includfl somo of the most ominont 
men in the judiciary of this OOUllt,ry, to enquir<' int.o the disturba.nces, and I shold 
natl'fally hesitate to say anythillg which may possibly embarrass tho&o ongagud iu 
tbis enqlliry. OX) m'lst also ca'.ltiously avoLl saying anything that may start a 
coatrovorsy and further aC06ntuat.(l bitterness which it should be tho obj,)ct, and lion 
dflaVour of all of us to rumovt,. 8ilw(" however t.he Load',r of t.hn o~h"rHou8'1 made 
a st.at·em"Ilt, th" o:hor day in Nply to a short no'ice question of a similar natur, it 
would, I thbk, bt, unfair to tho Honourablq M.,mbort! of this Hous') if I rofus,j(} to 
answor tho pros'lIlt, quosl ion. 

As HOllourable Mnmbers arc awaro, 8 conflict. bilt.woon strongly chorishod-
polit.ical itleologios co.lI8(l(l a certain amount of controvorH,)' rosu}l illg ill strai1l6d roo 
111.ti011s but.woon HI(: two (:ommuuitios. III July last tIll! growing tonsion mani. 
fllstod its, If ill the form of conmlUnal rioting in Ahml,da,bad in the Bombay Pro· 
vince. This provod to bo thn first of a & 'ri"s of tragic (;\'ont S, som" of thom of colos 
sal magllitudo. Aft,III' a t;,w mOr<l iJlcid"nts at variousl'lac(lB there occunod the uo-
fortunat.I' tmg"tly of Cakut 1110 r ' suIting in ]'uW' loss of lif" and propert.y to all &oJ' 
tion", of the population. A didturbanoe on a big aeale soon followed in Bombay and 
still coni iJlues ill the form of murderous attacks on illdividuals. Theil eamo .. nnwa 
of 8',ri0I18 troublo ill Baniabad in 010 Muzaffl,rpur Dis:riet of Bihar, a Prov:illCo which 
had alr"a(ly nt.tract"d t.h., lloti,·(t of l,'adillg anu rpsponsibl·, puhlic nWll, indudillg 

~ Mr. Gandi.i, for it s growing spirit; of gfIJlI'ral lawl',ssIM1ss. Towards the mi<ldlu of 
Oot.ob Jr dislurbanCt's brokt) out. in Noakhali in :Eo.st.erlJ }{llllgal. Om' calUlot but 
fool oxtr(lill" pain over the happenings in that area whore it is est imated that botwuen 
200 and 300 illnocllnt, pI:rso:ls 10s1. thBir lives. Tilis was bad ollough; but unfo!'-
tunatcly <''4.'rtaLi news aglln<'ios and a 8"CtiO;1 of tho pross .illdnlgod in such groBS ox 
.aggoratio.ls a.nd pr(lSoJllte<lt.hoir oxagg,~ra.ted vorsions in scuh a lurid light, that {lvon 
respo:lBibl" I··adors of public 0pl;Lion wore mishl an(\ som" of th"m issuod pa.?ticky 
anJ inflammat.ory statomll1lt.s m&king mattc:rs much wors!'. TI.is propago.J1da 
had th', off"ct of iU(lroasing tension throughout tho count.ry, 1'l8.d;llg soon after to 
killing, loo'ing, arson, forl.~,d eonv(lrsions, rape and abductio.l of womoll on a big 
-and organis,)d scal·, ovur a wid,., area in the Bihar Provinco. At this st age, as Ho.:\our-

~ abIo M'lmb'lrs of this Hou8" art'! no doubt awar'J, fuur Mnmoors of tho Interim Go· 
Ternm' 'nt., including mys 1£, d',ci l'ld to visit thfl riot, aff ,ctod Provincos of Btl.:lgal 
and Bihar. In Ual(lu1.t.a. w.· m"t. tho rapr's' 'ntafiv(.s of tho Bongal Govornml'nt and 
influential 1"110:1· 'rs of both the communitios and an effort was madfl to S"t up a poaco 
40mmittcc t.o advi8" 1.he Bongal Governmont with rogard t.o tho mpaSUr(lS nflcossary 

. for the rustoratiO.l of peace. A genoralstrikc was threatened at Calcutt-a during those 
Cdays but fortuuately bottor coullsel pruvai1.lC! and b- ,fore we l"ft we We're informed that 
• the id"a had bc~on given up. What we saw in Bihar was bf'yond our imagination. 
; ~he tregody that has occurrod in that province is unparallelled in peace timo.We 
'; had originally plannnd a very briof visit to Patna ; but the condi'ions we saw made 
~ it imporat.ivo that at least two of us should prolong our stay ill Bihar and tour the 
:;;countrysidfl. Accordingl,y tho Honoarabl" Pandit J:lwaha.r Lal Nohru and myS"lf 
}' ;8t.ayed behind and did what we could to help in checking the prevailing lawlo88ne •• 



, 
'!hertl are various eatima1i<!. about the 1088 oflivElI and prOperty during thia mals up- : 
riliDg of ODe community against another in Bihar. For obvious rea80D8 it is im:r~- I 
ble to give any aooo.rate figures, but reliablo eMenae indicates tha~ the numbef of : 
thoee killed is somewhere in five figures ar.d. the damago to property would amount to. 
eevera!' orores. The situation in Bihar is reported to be im~rovillg, though fiocah: 
outbreaks of violence have occurred in certain parts of that unhappy provinoo. 

A few days back and not very far away from Delhi there occurred another ins-· 
tance of communal frenzy when a huge mob of villagers turned a rdigi('U8 fair at Galh. 
muktcshwar in the U.P. into a scene of mass murder, arson, loot and abduction 
of women. Another Milmoor of the Interim Government, the Honourable 
Mr. Ghazanfar Ali Khan, visited Garhmukteshwar and other afi'ootcd areas. 

A seriou8 aspect of this long chain of tragic events is tho probl,'m of reLabilif a-
tion. In East Bengal the tau of rehabilitating the unfortunate victims is l"f:ported 
to be procoeding with the cooporation of the Bengal autloritics and Mr. Ga.ndhi.· 
The immense problem of the rofugeos and rescue of abducted women in Bihar and 
e)sewhllre has, howovel", yet to be tackled. It is reliably s' at cd tLat there are over' 
a hundred thousand homnless persons huddled in refugoes' camps-in some 0&861 
without II. Toof ov('r thl'ir hnads-and in tho houses of some privato p~rsons in. 
Patna and a fow other towns of Bihar. Food, clothing, medical ht,lp and prop er 
sholtflr MO t,heir immodiat-e noods. WhtlD these have boon providfld, t.his mass of 
refugoos will prestlnt. quite a difficult long term probll'm. 

This is, in short, a tele of tragic happenings which havo brought shme on this 
country in tho eyes of the civilizod world. It is time tllat all tI.081l wLo are in. to 
position to influflnco tho public mado a sorious and wlio]e-h.:artnd ,·ffort to im;prels 
on the pooplu of t.his country t.ho basic fact that no pal ty can secure its polItic al 
objoctivn by killing, looting and arson. It would be shoor madnoss for any ono 
community to think that it can wipe off the other by r080r1 ing to such muthod ... 
As Qand-11 Azam Mr. Jinnah nmphasisod in a rocent public appeal we may have our 
polif.ica.l diff"rnnclls but. it will htlp noithor party to try to resolvu th"m by killing 
innocnnt n~ighbours and their women and children or burning and looting their 
hous"!!. The most. important contribution that we "ll can mako fowards the res 
tora.t ion of p()ace in this country is to refrain from doing or saying anyt,hing, that 
may furthnr cl'f'ate controversies or ('mbitter fOf,lings. I a})1'"al to tho Honourable 
Mnmb<"ITs of this HOU80, tho old~r statt'smon of tho country, fo use their groat in-
fluonco in putting out tho Hamos of t.his orgy and restoring poaco and goodwill in the 
country. Wo in this country claim to bo the inheritors of grt'at and noble c:viliza-
tiOllS and it is up to us to BOO that by our deeds wo do not bring disgrace on our tradi-
tions of culturo, hLmanity and clJivalry. It is only by adhering f 0 th"80 noble tradi 
tions that we can ovor hopo to reach our chrrishod goal of truo freedom. May God 
guirlo us to ilw right Ilat.h. 

'finD HONOURABLE MR. S. K. ROY CHOWDHURY (WeHt Bengal: Non 
Muhammadan): Where from did the Honoura.ble Member get the figure of 200 only 88 
killed in East Bengal and why has he not said anything about the thousands of conver-
sions a.nd forcible marriages and abductions of women in East Bengal as was reported 
by Mi'ls Muriel Lister 1 

THE HONOURABLE THE PRESIDENT: The Honourable the Leader of the 
House has expressed himself in a general way on the matter which inoludes evel Y 
form of crime. 

THE HONOURABLE MR. S. K. ROY CHOWDHURY: But he has not said any-
thing about the forcible conversions and abductions of women and forcible marriages 
in East Bengal. 

Tm!I HONOUlI.ABLE MB. HOSSAIN DrIAM: I think supplementary question 
re not allowed on statements. 

THlII HONOURABLB MR. G. S. 1I0TlLAL: The HODOUrabie the Leader depre-
oates as much the abduetions and conveniGaa asmurden. 

THE HONOUBA.BLE MR. S. K. ROY CHOWDHURY: But he has not aaid. 
.n,..hing about them. 



TB1I HONOURABLE MR. A. R. NISHTAR: I, Sir, without any hesitation and 
~.' with all the emphasis at my command condemn aJl the happenings-whether murder, 
1l£Pt foroible conversion or abduction-and that should be the duty of everybody. They 
rei t' have been condemned so many times before and I would condemn them again &8 
of:~ many times as my Hrnourable friend wants. 

THE IlONOURABLE PANDIT HIRDAY NATH KUNZRU: May I put a qUell' 
Will tion ¥ Wby has he omitted aJl reference to the Tippera.h distriot in his statement 1 

1 THE HONOURABLE MR. A. R. NISHT AR: As the Honourable Member knows 
,of tIi I had no opportunity to visit that area.. 
~~~ THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Did my Honourable 

t friend visit A~edabad, to which he has referred 1 

consi THE HONOURABLE MR. A. R. NISHTAR: No, that is why I have not gone into 
ablo details concerning Ahmedabad. 
mont THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Can the Honourable 
0:10 Member tell us what is the number of refugees in Eastern Bengal? 
g~:~, THE HONOURABLE MR. A. R. NISHTAR: It is a large number; but the actual 
~Oi1l1 number is not available to me, 
mOll THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Has he any know. 
nat\' ledge to the effect that responsible persontl think that the number is between 50,000 
tbis ' .and lOO,OOO? 
CO:ltJ THE HONOURABLE MR. A. R. NISHTAR: I am not in a position either to con-
d'laV mm or to contradict it. ' 
a stj THE HONOURABLE RAl BAHADUR SRI NARAIN MAHTHA: Will Govern-
WOll ment take steps to inquire whether it is a fact that 50 Harijan houses Wilre burnt 
anS\1 <lown and looted in Bhagalpur district, and that 576 Hindus were killed by stabbing 

and gun.shots in Bihar 1 

JPol.it THE HONOURABLE MR. A. R. NISHTAR: So far as these two allegations are 
~at 10 .concerned, at any rate for my own information I shall try to inquire into them. LOStt 
vino THE HONOURABLE RAI BAHADUR SRI NARAIN MARTHA: Is it a fact that 
sal 1 the disturbances started in Bihar on the 25th October and that the Prime Minister 
forh.. ()f Bihar demanded military help on the 28th 1 When was he afforded military 
tion~ assistance 1 
still THE HONOURABLE MR. A. R. NISHTAR : 
of Sl, had THE HONOURABLE MR. HOSSAIN IMAM: 
M I was present when this demand was made 1 
O~to October, at 6 P.M. 

1 want notice of the question. 
May I give this information, because 

This demand was made on the 31st 

fool ( THE HONOURABLE RAl BAHADUR SRI NARAIN MAHTHA: When was mili· 
200 I tary aid given 1 The Honourable the Leader of the House will make inquiries about 
tuna that. 
aggOJ Ano~hel' supplementa:'y question. Will the Govc."ument of India find out 
resp' whether it is a fact that the Bihar Government are spending today Rs. 40,000 a day 
anu in Patna alone in ma.intaining refugee camps and feeding refugees ? 
~~:. THE HONOURABLE MR. A. R. NISHTAR: If my Honourable friend wants it, 

I dll I shall have no hesitation in making inquiries about it. 
an C THE HONOURABLE RAI BAlIADUR SRI NARAIN MARTHA: Would the 
ablo Honourable the Leader of the House kindly inquire 1 
verlll THE HONOURABLE MR. A. R. NISHTAR: I know that they are spending some 
~nd amount. The very fact that they are spending a huge amount, as my Honourable 
mfluc friend puts it shows that the number of refugees to be provided for must be very large. 
(Jomr THE HONOURABLE RAl BAHADUR SRI NARAIN MAHTHA: May I therefore 
for t) take it that the Government of India think that the a.mount whioh the Bihar Govern . 
.days ment are spending on refugees is commensurate with the requirements of the 
the refugees 1 
~h.e had c • THE HO~OURABLE TIlE. PRESIDENT: That is what the Honourable Member 
it im, think .. : tha.t 18 not a question. 
COUD~ 

~t,a.ye 
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TB:m HONOUBA.BLlD RAI BA.BA.DUB SRI NARAIN MAHTH4.: What I aaid W88. 
this. May I take it from the reply given to me by the Leader of the House that the ,. 
amount spent on the :maintenance of the refugees by the Bihar Government is com 
mensurate with their needs' 

TBB HONOUBA.BLlD MB. A. R. NISHTAR: I am not in a ~ition to alUlW'el' 
that question affirmatively. • 

May I, Sir, on a point of explan8 .. ~io.\, state tha+, I am p:.-epared to answej.· .1 
many lupplementary questions 88 my Honourable friends want to put, but let me 
point out that no question should be put which will in any way create difficulties in 
the way of the Government of that Province. That is why I do not propose to enter 
into a discussion of certain matters, because it will embarrass the Provincial Govern-
ment and we should not do anything to embarrass them. Subject to this, I am 
prepared to answer 88 many questions as the Honourable Members want. 

TIm HONOURABLlD RA.I BAHADUR SRI NARAIN MARTHA: I am not putting 
questions in that spirit, but I feel that suppression of facts will lead to more trouble. 
Virus and poison always breeds in the shade. May I therefore ask the Government 
of India. to inquire of the Bihar Government whether it is a fact that a large number 
of lethaJ weapons were brought from outside Bihar and that numerous mosques were 
turned into arsenals t 

TIlE HONOURABLE MR. A. R. NISHTAR: I have been to Bihar but. nobody 
ever mentioned that to me. 

THE HONOURABLE RAI BA.HA.DUR SRI NARAIN MAHTHA: My request is' 
would the Honourable the Leader of the House inquire ~ 

THE HONOURABLE MR. A. R. NISHTAR: If it had been a fact, it would cer-
tainly have been brought to my notice. I was in constant touch with the members of 
the Bihar Government and other influential people, and they would certainly have 
referred to it. 

(Several Honourable Members rose to ask supplementary quutions.) 
THE HONOURABLE RAI BAHADUR SRI NARAIN MARTHA: Mr. President, 

I come from Bihar, and I am the only elected non·Muslim member representing 
Bihar, and on this occasion I should be permitted to put a few questions. 

THE HONOURABLE THE PRESIDENT: The Honourable Member has a.lready 
put many questions as regards Bihar, and they have been answered. 

THE HONOURABLE RAI BAHADVR SRI NARAIN MAHTHA: The whole 
question refers to Bihar, and we cannot help it. I am only putting these pointe to 
the Leader of the House so that inquiries can be made. I do not expect that he baa 
ready answers with him. I think it will help if the Government of India make in· 
quiries. It is in that spirit that I am asking my questions. 

Is it a fact that a League M. L. A. was caught by the police while taking delivery 
of lethal arms at Darbhanga railway station ~ 

THE HONOURABLE MR. A. R. NISHTAR: That is not a fact so far as my infor-
mation goes. I am sorry to say that if sucb questions are put and I am forced to 
refer to the conduct of certain individuals, it would be very distasteful to my Honour-
able friend. We should avoid that. 

TIlE HONOURABLE RAI BAlIADUB SRI N ARAIN MARTHA: Have the Govern-
ment of India found out why 80 mysteriously the Governor of Bihar was absent 
from the province of Bihar from 28th October to 5th November 1 

TaE HONOURABLE MR. A. R. NISHTAR: We were told that he went to receive 
his wife. 

Tm: HONOURABLE MR. HOSSAIN IMAM : The number of days which my 
Honourable friend gave is wrong. 

TIlE HONOURABLlD MR. S. K. ROY CHOWDHURY: Apart from the number of 
casualties, what is the &mount of damage suffered in Calcutta. ¥ • 

• 
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TmI.HOliOUBABLll Ma. A. B. NISHTAR : May I refer the Honourable Member 

. ~ to the following 8e1d1enoe in my statement :-
.. After a few 1Il01'8 inaiden. -at variOWl pbloee, tUre .oooul'l'!'d tIaa w:lo~ ... t.e 

trapdy of catoutta. resulting in hug.) bss of life and property to aU ~1I8Oti0~. .01 the 
population." .. 
What.else does the Honoura.ble Member want 1 

THE HONOURABLE R.u BAHADUB SATYENDRA KUMAR DAS fEast Bengal : 
Non-Muhammadan): As one hailing from East Bengal, I would requeat you, 
Sir, to a.llow me to put a few questions to the Leader of tae House in oonneotion 
with the outrages in East Bengal. The Honoura.ble the Lea.der of the House was 
pleased to state that the Government was taking &teps for rehabilitation. May I 
know from him. what steps have been ta.ken by the Government in th.e matter of 
the return of abduoted women in Eastern Bengal! 

Tru!: HONOURABLE MR. A. R. NISHT AR: So far as this matter is oonoerned, 
my information is based entirely on the reports in the Press, which are ava.iIable to 
Honourable Members also. Officially I have no information about it. 

THE HONOURABLE RAI BAHADUB SATYENDRA KUMAR DAS: Second ques-
tion. Is the Honourable the Leader of the House aware that an I. C. S. officer deput-
ed by the Bengal Government to inquire into rape cases reported-according to a. 

_ report published in The Hindustan Standard of Calcutta on the 5th November-that 
in the Cha.ndpur sub-division of Tippera there were 800 cases of rape a.nd 400 088es of 
outrages on young girls 1 

THE HONOURABLE MR. A. R. NISHTAR: As I have already pointed out, unless 
I have personal or official information, it would not be desirable on my part to con-
firm such allegation. I have already warned Honourable Members, and I will requost 
them again, to be very careful in accopting press reports, whethp.r they relate to 
Bengal or to Bihar. 

THE HONOUBABLE RAI BAHADUR SATYENDRA KUMAR DAS: My third 
question is: Has the attention of the Honourable the Leader of the House been 
drawn to to-day's Hind'IMtan TifflJ'.1I of Delhi as to the difficulty which Mahatma 
Ga.ndhi and other members of the peace committee are meeting with in bringing 
about peace and normal conditions, due to the obstinacy of the aggresi'ive community 
in not a.llowing the return of these women to their homes 1 

THE HONOURABLE MR. A. R. NISHTAR: My previous reply covers this 
question. 

THE HONOUBABLE MR. M. THIRUMALA ROW: Has the attention of the 
Honourable the Leader of the House been drawn to the statement in the press that 
unless orders from the Muslim League High Command issue, it will not be possible for 
the majority community in East Bengal to allow Hindus to return and RettIe down 
peacefully in that area; and if his attention has been drawn to it, will he do all that 
is possible for him to see that the Muslim Leaguc poliey is changed in the proper 
direction ~ 

THE HONOURABLE MR. A. R. NISHTAR: There is no question of changing the 
policy of the Muslim League; and, replying to my Honourable friend as a member 
of the Muslim. League, I may tell him that the highest personage in our organisation 
is Quaidc.Azam Mahomed Ali Jinnah, and he has emphatically and in very strong 
terms condemned these happenings and appealed to everybody to help in the restora· 
tion of peace. I think this is the final word, and the strongest word, that can be said 
from the Muslim League side. 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU: I will put a question 
which will not embarrass him. He said that to the best of his knowledge rehabilita-
tion of the sufferers in East Bengal was proceeding smoothly. 

THE HONOURABLE MR. A. R. NISHTAR : I didnot ose the word" smoothly". 
THB HONOURABLE P.ANDIT HIRDAY NATH KUNZRU: I thought he used it. 

It was proceeding, shall we say, a.nd I thought from his manner that he tho~t 
tha.t it was satisfactory. May I know from him what steps have been ta.ken by the 
Government of Bengal in connection with the reha.bilitation of the people who ha.ve 
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suffered there in East Bengal and also what steps have been taken to enable the " 
thousands of HindUB who have been forcibly oonveried. to Muha.1Ill'll&Cia.nis to return 111 
to their faith &8 this must be an essential part of rehabilitation and tjle restoration or-
law and order , 

. THE HONOUB.ABLE MR. A. R. NISHTAR: As for details I have already. said 
that I am not in a position to give the details. But the information that I have got 
80 far is that the Bengal Government, in co-operation with Mr. Gandhi, who fortu-
nately happens to be there, are proceeding with the scheme of reha.bilitation of the 
refugees. Whether that scheme will ultimately succeed or whether it will proceed 
smoothly or not, it is not for me to 8&y and I cannot vouchsafe it. I can however, 
8&y this much that the rehabilitation question is beIng tackled by the Government 
of Bengal in eonsultation and in co-operation with Mr. Gandhi. 

Tm: HONOURABLE PANDIT HIRDAY NATH KUNZRU: It means that for 
weeks after this tragedy in Eut Bengal occurred the Government there reaJly took 
no 'steps to rehabilitate them and I am in a position to say from my own personal 
knowledge that this is a fact. 

TIm HONOURABLE TIlE P.RESIDENT: Pandit Kunzru, will you now put your 
short notice question 1 

THE HONOURABLE MR. HOSSAIN IMAM : The Question hour is over now. 
139. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Will the Honour-

able H,ajendra Pruad be pleased to make a statement on the situation in the 
province of Bihar which he visited recently and where he toured extensively 
and spent several days ~ 

THE HONOURABLE SHRI RAJENDRA PRASAD (Food Member): Sir, it was 
not my intention to make any sta.tement at. thi» stage which would lead to any oon~ 
troversy or counter-quel!tions am in that respect I fully reciprocate the feelings of the 
Leadcr of the House that we should not make any statements or say anything whioh 
leads to further acerbation of feeling which is bad enough allover the country at the 
present moment. I would also have followed the Leader of the House in not making 
any statement of my own which would add to the difficulties but, unfortunately, 
statements have been made even on the floor of this House which lead to an impres-
Ilion, which is certainly left on my mind, that things have happened in Bihar whioh 
are not of all proportion to, and beyond all comparison with, things which have hap-
pened in other parts of the country, particularly in Bengal. Knowing Bihar as I do 
and knowing what has happened there, I cannot subscribe to that statement and I 
must say that things, bad as they are, regrettable and deplorable as they a.re-and 
I condemn all these things with the greatest emphasis that I can command--I 
cannot say that things there are any worse than what they are in Ea.stern Bengal or 
what they have been there for the last more than 4 or 5 weeks. In the first place, the 
situation there was brought under control within 3 or 4 days or 5 day!:! at the most, 
and I believe the situation could have been brought under control earlier still if mili-
tary aid had been available Booncr and if the attention of all people allover the coun-
try, including Mahatma Gandhi, had been drawn ';'0 it earlier and he had announced 
the fast which he did announce after getting information about even1il:! there which 
had a great salutary effect on the people in that province. I,ll the Mecond pla.ce, I 
desire also to !:!ay that at the prtll:lent moment things are perfectly quiet, and although 
we received a telegram yesterday that some trouble had arisen in another corner of 
the province, Government have received information since then from the Government 
of Bihar which says that everything is quiet there. So, this isolated incident which 
has ocourred after 10 or II ~ays since the lut events in the worst affected districts 
haa not affected the province as a whole and I hope it is only all isolated incident 
which will have no repercussions or any bearing in other parts of the province. 

As regards reha.bilitation, there is a large body of refugees concentrated in VariOU8 
camps in the towns of Bihar and also in some villages and I say this on the authority 
of what· I saW" there that they are taking all possible stepe to give them food, to give tb:em olothing, and to give them shelter so long &8 they are there and the next step 
will be to ask them to go back, and I hope the influence of all members here &8 well &8 
outside will be exeroised in favour of induoiDg the refugees to go back to their 

., 
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W'8lpeotive pla.oea DOW that peace has been restored and oalm prevails; and the sooner 
PtW'ia done the,better it will be not only for those refugees but for all ooncerned. 

Another point which I wish to emphasise is that in the matter of giving relie f 
to the sufferers, the Government of India. is not direotly ooncerned. It can only come 
in a.san adviser to:> the Provincial Government. But I would suggest that the 
influenoe of the Government of India as also of the individual members should be 
exercised in suoh a way as to bring about some sort of parity in the matter of damage 
that has been done. Some sort of parity has been brought about by the mob but 
now that ,relief is being organised and the rehabilitation problem will be taken up, 
I hope the two Governments mainly concerned, the Government of Bengal and the 
Government of Bihar, will exohange notes, will find out what they are doing eaoh in 
its own provinoe to help these poor people, and in this respect I would appeal to all 
members to exercist' their influence with their respective Governments or the Govern. 
ment with which they have infiuence to induoe them to act in that way. 

As regardS the future, I can only join in the appeal which has been made by the 
Leader here and by others outside this House that all should join in bringing about a 
calm atmosphere and the preaching that is going on day in and day out, in the press, 
on the platform and elsewhere, by whomsoever it may be, should cease. Unless 
that ceases there oan be no hope that peace will be restored quickly or at all, and I am 
therefore asking all ooncerned to observe a certain amount of silence in this matter 
and to see that nothing is said which leads to a fUl·ther deterioration of the situation. 

THE HONOURA.:BLE PANDIT HIRDAY NATH KUNZRU: I have one more 
question for my Honourable friend. Can it be concluded from the information at 
present available tha.t the number of people who have been killed during the distur. 
bances in Bihar would reach five figures 1 

THE HONOURABLlD SHBI RAJENDRA Pl"tASAD: So far 8,S I have been able 
to judge, it is absurd to think that the figure is anything like five figures. 

THE HONOURABLlD MR. HOSSAIN IMAM: What is the Honourable Member's 
estimate of oasualties in Bengal 1 

THE HONOURABLlD SHBI RAJENDRA PRMlAD: I have no estimate. 
THE HONOURABLlD MR. HOSSAIN IMAM: The Honourable Member said there 

was parity in killing in Bengal and Bihar. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Does my Hon ourable 

friend realise that they could not be murdered if they had been converted 1 
THE HONOURABLE MR. HOSSAIN IMAM: I have asked a question and I awa.it 

the reply. 
THE HONOURABLE 8m DAVID DEV ADOSS (Nomintcd Non.Official) 

I would rather ask you, Sir, to tltop all questions. If more questions are 
put, the worse it will be for our country. Will you please exercise your disoretion 
and disallow further questions 1 

THE HONOURABLE RAJI SUD MUHAMMAD HUSAIN (Unitod Provinces 
West: MuhaIDIDad.an) My friend is afraid that there may be a riot here. 

THE HONOURABLE MR. H08SAIN IMAM: There is my question to be replied. 
I had asked as to the measure of parity between the killing in Naokhali and Bihar if 
he haa got no estimate of killings in Bengal. 

THE HONOURABLE SHBI RAJENDRA PRASAD: I never said there was parity 
in killing. I said parity in damages. As regards the number killed, I do not oommit 
myself to anything. 

To HONOURABLE MR. HOSSAIN IMAM: Then on what basis does the 
Honourable Member sa.y that five figure is absurd 1 

THE HONOURABLE SHBI RAJENDRA PRASAD: For the simple r3ason that it 
is absurd. 
" :lv,To HONOUJU.BLB Ma. HOSSAIN IMAM: Has he visited the area. , 
~ (,.T.JI.B HONOUBA.BLlD Sa:BJ: RAJENDRA PRASAD: Some parliB. 
, ... ;jiTo HONOUBA.BLlD Ms. HOSSAIN IMAM: Is he' prepared to give us the extent 
of the area. whioh haa been aJfeoted and the throughneu e1feoted I 



T:a l'IONOlJUBMI BAI BAJUDUB S. K. DAS: After an expression of regret &Dd 
condemnation of all these oommunaJ dtsturb&noes, I would like to draw the attentiOl'i , 
of our esteemed--

TJm HONOt:l'BABLII 'l'IIB PRESIDENT: You are making a speeoh. 
) TIm HONOURABLE RAJ BAlIADUB S. K. DAS: As to the five pointe suggested by 

the leader of the Congress Sooialist Party, Mr. Aohyut Patwardhan, for the l!Iolution 
of these communal disturbances--

TIm HONOURABLE THE PRESIDENT: I disa.llow your question. Please sit 
down. I think the Honourable the Leader of the House and the Honourable Dr. 
Rajendra Prasad have very fully and oa.ndidly answered all the questions both in 
conneotion with Bihar and also in connection with Bengal. They have lai~ the fullest 
information before the House and I agree with Sir David Devad088 that any more 
questions will cause unnecessa.ry bitterness between the two major commufties and 
trouble in the oountry. I therefore disallow any more questions. 

TmI HO~OURABLE MR. HOSSAIN IMAM : I had already put a question and 
the Honourable Member was going to reply. The Honourable Member had stood 

1 up to reply. 
To HONOURABLE' Smu RAJENDRA PRASAD: The question, as I understood 

it, wa.s a.s to the extent of the area which was affected in the disturbances in Bihar. 
I can answer that question. There are 16 districts in the province of Biha.r. Qui 
of these disturbances occurred in 5 districts. In the district of Saran at the town of 
Chapra, th~ headquarters; and about 3 or 4 villa.ges were affected by the disturbanoell. 

That is one distriot. Then we oOme to the district of Patna. Patna district 
ha.a got 4 sub·divisions. Disturbances occurred in 3 sub·divisions. 

THE HONOURABLE MR. HOSSAIN IMAM: Which wa.s free ! 
Tn: HONOURABLE Smu: RAJENDRA PRASAD: Dinapore. I am DO 

aware of any disturbance in Dinapore. But the area which wa.s most affected by the 
di8turbances was the sub· division of Bihar and oertain portions of Sadr Sub·division 
wa.s also affected. Then we come to Monghyr. Two tha.no.s out of 24 or 25· tha.na.s W81'8 
affected. And in Bhagalpur disturbance took place in the town of Bhagalpur and in 
one or two other places. 

Tn: HONOURABLE MR. HOSSAIN IMAM: In 2 Sub·divisions---and ~a.dr-­
Tn: HONOURABLE Smu: RAJENDRA PRASAD: I have not heard of any 

thing very serious happening in Sadr sub.division; only in--sub·division. 
In Monghyr serious disturbance was in Sadr Sub.division; not muoh in J. a.rea.. 

But serious disturbance took place in the Sadr sub. division in Tarapur area.. III 
Gaya district, there was disturbance in part of Jahana.bad sub· division and--

To HONOURABLE HAJ! SYED MUHAMMAD HUSAIN: I want to put .. 
question-

THE HONOURABLE THE PRESIDENT: If I a.llow you, I will have to allow other 
members. 

TmII HONOURABLE HUI SYED MUHAMMAD HUSAIN: The two leader 
having seen the two sides, or every side, of the question, have the Government of 
India been able to come to any decision a.s to what is the solution to stop these 
dist,nrbances! That is a question which ought really to be put. 

Tmu HONOURABLE THE PRESIDENT: He has already said he does not know 
what things are going to happen and he cannot foresee ,the future. 

Tm: HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I know whether 
there has been any forcible conversion of Hindus to Islam in Bihar ~ 

HONOURABLE TIlE PRESIDENT: You ha.ve already asked that and it ha.s 
been &Dlwered. 

BBIGADIlIIB TBB HONOURABLE Sm HISSAMUDDIN BAHADUR: Nominated 
Non-offioial : I think thf' House should be very grateful to both leaders for the 
speeches made in suoh peaceful cooperation. There is no good gained by the two 
major pa.rties fighting. It will create more trouble in the oountry. It will do mOl1l 
harm tb,.n good, Sir. 
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Tm: HONOUBA1IJ.:1!l THE PRESIDENT: We 'will 'now proceed 'with"legislative 
'\vark which h~ very little. I will adjourn the Council after a few words of fa.Ttlwell 
from m.vself. 

.INDIAN TEA CONTROL (AMENDMENT) RILL 

THE HO'NOURABU!: MR. Y. N. SUKTHANKAR (Nominated Official): Sir, I 
beg to move: 

"That the Bill Further to Rmend the India Tea Controln Aot. 1938. as p8.llsf'ld by the 
Legi·lative ARsembly. be taken into oonsideration." , 

Sir, this is a simpl('! Bill whose examination need not detain the House unduly long. 
As ltonoumble Members are aware, India is 0. party to the InternatilJnal Tea Agree-
ment and cannot export anything more than the total export allotment agreed upon 
from year to year, nor could a pound of tea be exported unless it is oovered by an 
export licence. Each estate re~istered with the Indian Tea Licensing Committee, 
which is a statut.ory body. recoiveR an appropriate quota and t,hat quota has to be 
transla.ted into an export licence which relates to a particular financial year before 
tea could be exported. Suppose I am a proprietor of a tea estate and my quota is 
100,000 Ibs. I obtain an export licence, which is valid for 1946-47 if I wish to export 
my tea this year. Suppose I am unable to ship all that. tea and a balance of 50,000 lbs. 
is left. I do not lose my right to export the balance. But I go to the Indian Tea 
J:.icensing Committee before the 14th April of the following year and apply to them 
for 8. special export licence which enables me to export tea in the following year. 
Now in prewar darys the special export licence was valid only for a period of two 
months, namely, during April and May, but-on account of the war conditions and in 
order to such difficulties connected with frei'ght ami shipping the special export 
licence was made valid for full twelve months and it ill the arrangement which Wf't 
want to cha.nge now. We want to go ba.ck to the prewltr arra.ngements as the freight 

• nd shipping position has eased very considerably. 
Honourable Membflrs may WflU ask me if, a.part from this desire to go back to the 

conditions eXisting beforfl the Wltr and the easing of the situation as regards shipping 
&nd frflight, there are any praotical di'fficultifls involvl'd in the eXisting arrangements 
or a.ny practical advantage arising from this Bill. My answer to that is" Yes". As 

• Honoura.ble Members are aware, at the momept. all the exportable surplus often is 
purchased by the Mini!!try of Food under the bloc pUTchase scheme but the question 
of termina.ting this scheme and permitting private export is under t,he active consi-
deration of Government under the existing arrangements we find that much more 
export quota is kept alive than the actual quantity often available for export. Unles" 
'Wfl reduce the period of va.lidity of the Special export Iicencfls from twelve monthR 
to two months there is a. definite risk that private exporters may utili~ the Hpecial 
e%'port licence!! to draw upon teareservf1d for the internal market. 

Sir, I consider that this is a salutary Bill, in so far as it ensures return to nor'mal 
conditions and safeguards the internal market. l: therefore trust that, the Bill will 
receive wholehearted support from the House. 

The Motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was a.dded to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOURABLE MR. Y. N. SUKTHANKAR: Sir, }.movc : 
"That the Bill, as passed by the Logislative Assembly. be passed." 
Tho Mot.ion was adopted. 

REGISTRATION OF TRANSFERRED COMPANIES (AMENDMENT)BII .. L 
'DHE HONOURABLE MR. Y. N. SUKTHANKAR (Nominat.ed OfficifLI): Sir, 

I beg leave to mOVe :-
.. Th'At the Bill to B'llend the Regi~t"'tion of Tr .. n~fej.red Compalli., Ordinanoe, lIMa; "I P" lied by the T .. egi <llttivo A, lem bly. be taken into oonsideration.·; 



Sir, this again, is a simple Bill, which signalizes a retum to normarcontiitions, 
The Ragistntion of Tl'8onsferred Companies OrdinanC(f, 1942, was promulgated in • 
that year in order to enable Companie~ operating in different parts of the Empire to 
come over to and be registered in India so as to opera.te effectively from hero as some 
of those partll were overrun or in dang6T of being overrun by the etfemy. After the 
termination of hostilities some of these Companies wanted to go ha.ck to where they' 
came from and others wa.ntod to continue in here. As far 8.S the Companies which 
W6Te registered under this Ordinance and wa.nted to stay on in India. were ooncemed 
the position wall free from difficulty. Thore is registration under the' Ordinance sub· 
ject to certain conditionllproduoed in lIome legal effect as if they were registered under 
the Indian Compa.nies Act, 1913, but as rega.rds Companies which wanted to go ha.ok, 
they c,ould do so only if the Ordinu.nce wa.s cancelled. The Ccnnps10nies "registered 
under it and wa.nting to continue in India lost all the advantages acoruing from 
the Ordinanoo. On the othM hand, if the Ordinance remained those oompaniell 
which wanted to serve India. would oontinue to be rogistered in British India 
a.s wl~1l as bocom~ Compa.nies registered elsewhere; which W011ld area.te an awkward 
position. This Bill, therefore, seeks to oancel the registration of suoh Comp&niee 
under certain conditions. I mlllY add for the information of the Honourable 
Members that due care will be ta.ken to safeguard the position and the interests of the 
creditors to the va.rious Companies whose registra.tion· would be cancelled. I 
mayalso add for their information that a similar amending Bill in exactly similar· 
circumstances has been pa.s sed in the United Kingdom. 

Sir, I move. 
The Motion was adopted. 
Clause 2 and 2A was added to the Bill. 
Clause 3 was added to tao Bm. 
Clause I was added to the Bill. 
The Title a.nd Preamble Were added to the Bill. 
THE HONOURABLE MR. Y. N. SUKTHANKAR: Sir, J move: 

.. That the Bill, .s p.RRed by the Legislative A_mbly, be p&RRed." 
The Motion was adopted. 

FAREWELL ADDRESS BY THE PRESIDENT. 
THE HONOURABLE THE PRESIDENT: Honourable Members, as thill ill the 

last time I am presiding in this Counoil before I adjourn the House 8ine die, I would 
like to address a few words of farewell. For 14 years I have held the offioo of President 
of this Council--the longest period on reoord-due to ciroumsta.nces necessitating 
extension of the life of the House from time to time. I have during these 14 years 
had my lips closed and took no part outside or in this Council in political mattefl, 
except performing my duties as President. 

As many of you--old friends--are aware, I oommenced my public career 68 
yea.rs ago and ~~ave been in the Central Legislature for the last 3S years of whioh the 
last 14 years have been in the oapaoity as President oftbis Chamber. During theIIe 
years I had opportunities of meeting and working with great men a.nd great politi. 
cians like the Rt. Honourable Srinivas Sha.stri, Sir Sivaswamy Iyer, Mr. O. K 
Gokhale, Sir Surendra.no.th Banerjee, Pandit Madan Mohan Malaviya and Sir Dinsha.w 
Vachhll.. They were all men pf distinotion, great ability and representattve status 
from all parts of India. I had during this long pt'Iriod, as a Member of the Supreme 
Legislative Council, and later during the last 22 yea.rs in this Counoil, exoeptional 
opportunities of learning many things concerning the progtress and advanoemen.~ of 
our oountry. 

No~rly 60 years ago, when the' Congress held its first Session in Bombay, few 
rua.lisod that they would see the beginnings of full independence of India within suoh 
a short spaoo of time. Through the untiring efforts of His Excellenoy Lord Wavell, 
who ha.s already distinguished hi'mself &s a great Viceroy and Govemor.Gen~1 of 
India, we are ablt> to see in this Hoose a.nd in the A,s8e~bly during this Sanion leader' 
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and representatives of various parts of India for~ing a Coalition Interim Goveniment 
and who will in the not distant future partioipate in aohieving the consummatiOri~ 
which every lB.Q,ian has aspired to see for many years--and that is a free and inde-
pendep.t India. It is a matter of sincere gratification that through the efforts of our 
populM' Governor-General as well as the exercise of sound judgment by Mr. Jinnah, 
the Muslim League has also joi.ned the Interim Government. The work and pro-
gress in both the Houses which during the last few: years Were not marked with any 
great measure of haTmony, are, happily, now conducted in an atmosphere of mutual. 
trust and conoord. This is iildeed very welcome for after the last few weeks' dis" 
tressing e,vents. which unfortunately are still continuing, the two major communities 
and e'Ven mindr.t:y commu'1itie!l have fully realised that for achieving our full freedom 
we must be united in a sinCf'rl'l spirJt of give and take and thus e&rn the respeot and 
attention of the great nations of the world. 

The responsibility of every class and community is all the grea.ter in the back-
ground of the dark tragedies witnessed in Caloutta, Noakha.li, Dacca. Bombay, Bihar 
and other plaoes which incidentally have plunged the whole oountry mto a state of 
social and economic disorganisation. Not a day ha.s passed without our hearing of 
the sorrowful news and distressing tales of murders, looting, arson and othcr horrible 

; crimes. But I have not the smallest doubt that the sa.gacity of our new administra-
tors who have taken chM'ge of their office will soon find a solution of this grave and 
distressing division of opinion between the two ma.jor communities and that their 
efforts will succeed in a short time, with the assistance of His Excellency the Governor-
General and the aid of the loyal Police and Military, to restore peace and tranquility 
will effect re-union between them. The task before our administrators is a serious 
one, but with tact and courage, I have no doubt they will be able to form an ever-
1a.sting union of friendship between the two great communities of India. The mino-
rity question is 8. very important one, depending on the treatment accorded to them 
and if it is handled in the right manner, the Interim Government will receive their 
unqualified support as well as win their affection and approbation. 

Honourable Members, I do not propose to deal with the past history of the Indian 
Legisla.ture, nor with important periods during which from time to time reforms were 
introduced by the British Government, which have all collectively contributed to test 
the ability and skill of our Indian politicians in the matter of suocessful governance 
of our country. I desire, with your permission, to refer only to two important sub-
jects today. During the last few years there has been a division of opinion in many 
p&rte of India &8 regards the advisability of bicameral Legislature-the Lower and 
Upper Houses---in India at the Centre. Whatever may be the opinion about 
having or not having two Houses in the Provinces, I am definitely of opinion that at 
the Centre there should be two Houses, both the House of Representatives and the 
Senate, or whatever you may choose to call them. In the Parliaments of all great 
nations there have been two Houses, each having separate and individual entities 
and funotions, the Upper House generally consisting of elder and mature statesmen 
enjoying powers of revision or alteration, on many important questions. Its neces-
sity and propriety have bet'n impressed upon us by the events of the last few years; 
and whatever else may happen in our march towards democratic freedom, I trust 
India will not recede from the position it has consistently taken up 80 far as bicamera.l 
legisla.ture at the Centre is concerned. I also pray that you and your successors in 
offioe always maintain the prestige and great traditions of this house. The ma.ny 
years that I have oocupied this ohair, I have contributed my humble efforts towards 
that ideal. • 

The other question I wish to refer to is whether on the advent of full Responsibl e 
National Government, India should remain within the British Empire or secede from 
it. I am fully aware of the feeling a.mong many young politicians about it; and it is 
aJso true that the British Government have given. option to India to remain within the 
Empire or to get out of it. But I trust you will permit me to say a few words 011 this 
point. I am referring to it because not only in the pre~ent state of affairs, with thcl 
pronounced division between the two great parties, marked with the absence of mutual 
diatNst and 8. spirit of toleration, but also because of the trend of affll.irs in a.nd 
around Asia, it would be fer to remain within the Empire. We have embarbd. 
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on governance of our country whose oomponent parts are not yet quite integral or· 
well-knit. India is still a Suboontinent with diverse populations, living in different 
areas with different religions and oonflioting habits. Moreover, th~ resources of our 
oountry are out of proportion to the needs and requirements of an extensive Empire. 
These have to be augmented in various directions in order to make our oountry self-
supporting, so that the different Provinoes become eoonomica.lly wholly self-sufficient 
and self-reliant, It is true that India. today is a creditor country, but our resources 
are more illusory than rel1l. And what is going to take plaoe in the near future one 
Jannot envisage with equanimity. It is, therefore, absolutely essential that we must 
fully build up our economic resouroes in a.ll directions, industrialise the oountry 
expand our trade and commeroe widely, make our farmers and agrioultllrists pros-
perous, happy and oontented and enable every Province to exist on its own resources 
before we contemplate severanoe of India. from the Empire. 

You are aware of the past history of India, how different dynasties came into 
existence and how different communities governed in suocession. Our foremost 
effort should therefore be to obtain our sterling balanoos in order to expand indus-
trially and to make failures of crop as events of the past. Let us not be in a hurry to 
go in for ambitious and expensive schemes of development whioh the Western nations 
a.dopted only after many years of stewardship of Government. Let us lay the foun-
dations of our Governmellt on finanoially sound basis and be also a.ssured of a stable-
national inoome. As the Honourable Sardar Vallabhbhai Patel wisely and perti-
nently observed the other day, " We must govern or learn to govern before we enter 
into· hazardous undertakings. We must put our foot on solid ground before we rush 
into dangerous waters." I commend these observations to the peoples of India. 
generally through their lea.ders and repre8entatives who are Members of the central 
Legllilature. When we ha.ve laid the solid foundations of the Indian Empire in 
matter8 of industrialisation and economic advancement, when we have oreated a 
truly national army by giving our boya suitable and adequate Military training, and 
equipped them with weapons required for the protection of our oountry, it would 
then be time for us to COllsider the question whether India 8hould remain within or 
walk out of the British Empire. 

One more word and I have done. I say farewell to this House and to everyone 
of you. The hour of parting is always sad, but I have the consolation that my health 
with the support and indulgenoe of my colleagues permitted me for so many years to 
preside over their deliberatiol18. I stand before you for the last time, with my memo-
ries spread back for much over a generation, but I assure you that as long as I live I 
shall continue to watch with deep interest the proceedings of this House and the work 
done by you and your succe8sors. Now, I need only remind you, that as elder states-
men the older we grow the wiser we must act, act not merely in the servioe of the pre-
sent but for the good of the future, and again not merely for the India of today but 
for the India which we all fervently look forward to a United Nation, sensitive to 
her own !:lelf-respect and sensible of the respect of the great nations of the world. 

I must also tender my grateful thanks to the entire staff including my Seoretaries 
pll.!!t and pres",nt and the Assistant Seoretary, Rai Sahib A. K. Gupta, all of whom 
have for many long years given me loyal and valuable help. I am also under deep 
obligations to the Press generally, headed by their indefatigable unofficial leader, 
Sir Usha Nath Sen, for giving true and wide pUblicity to the labours of my Honour-
bIll CJIL.l.l.Jll es in this House. 

With these few words,.I now adjourn the Council sine die. 
Honourable Member8, as I may not meet many of you again, I will request you 

to shake hands with me before we part. 
(Honourable Members then shook hands with the Honourable the President.) 
The Council then adjourned nM lUe. 
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